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. Applicant(s)

+ + s+ « o Respondent(s)

S-IIIC IIOEf_’E ST Drfefs "7
Mr. R. Dutta for the applicant.
Mr. ‘J.L.Sarkar! - for . thé
respondents. _ o |
Perused  the _confeﬁﬁs:'“of the
application and heard Mr. Dutta for

admission. Application is admitted subject
to determination of limitation at the time

of final hearing. Issue notice upon the

respondents by registered post..

List for written statement and

* further orders on 26.2.1997.

Member

Learnea cousnel Mr R, Dutta for
the applicant, Written statement has not

been submitted.

statement and

)
nﬁé@ter’

List for written

further orders on' 26.3.97.
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/ i.d»l\/ib- ’beP ot pnn 26.3.97 Mr R. Dutta, learned counsel for the: applicant
ShMm ASANIVN ‘L«,oj _ is present. On the prayer of Mr J.L. Sarkar,

, . H 1 ’ v learned counsel for the respondents, " another
Z. - W v e Stodemas . . .
/ No L S0 two weeks. time extended for filing of written

%
kw\ 7S LE 5119*‘52 statement,

List on 11.4.97.
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7) \'3{ | 11.4.97 Mr R.Dutta;learned ccunsel for the

* .

= A applicant and Mr J.L.Sarkar, learned
@f? Railway ccunsel for the respondents are
o8 : :
tb't-b‘ _ present.

List on 9.5.1297 for orders.
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Mr R.Dutta, learned counsel for the

Q applicant prays for two weeks time for
\> Sywﬂ € M s Q/M iistruétion. Prayer allowed.
, CV&W% C“ﬂ\b ‘ List on ‘6.6.97 for orders.
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\\'\,c_m “Lamens ’)ﬂl‘w) 6.6.97 The learned counsel for theipartieS submit

e v he hedE o . .
_i b \; T"\.\ R. Ne, that the case is otherwise ready for hearing. .,
l S "‘"n:\ O- prespen Let this case be listed for hearing on 25.7.97.
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e 25.7.97

o © 0.A.No.10/97 v S,

Mr R. Duttajy, leamed counsel
for the applicant, prays that he
wants to withdraw the application.
Prayer allowed., The application is
dismissed on withdrawal, Mr J.L.
Sarkar, learnsd Railway Counsel, is

present,
W
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